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not getting sufficient quantity o f out- 
iput as compared to the investment. 
Farmers are not getting h igh -yield ing 
variety  o f seeds and even if they get, 
they get, they get it on double or 
trip le price. Once I had a tour to a 
foreign  country as a member of the 
Com m ittee where I found the seed 
was being sold to the Governm ent 
the rate o f Rs. 57|- or Rs. 58j- per 
quintal. But the same seed was be
ing sold to farmers at a double rate 
in another farm, i.e., at the rate o f 
Rs. llO j- or Rs. 120|- per quintal. 
Now  the question is: how and w hy it 
happens. Seeds are collected from  
farmers at a lesser rate and the /.ame 
■seed is being so’ d to them at a douh/Io 
price.

Sir, I had been to Japan, Thailand, 
and Malaysia and there I found that 
farmers w ere getting all sort of help 
from  cooperatives and Government.

But, on the other hand, in our coun
try farmers are not getting proper 
quality seeds and fertilisers and thus 
there is no fac ility  for agriculture. 
The honour and standard of the farm 
er w ill increase, when he w ill feel 
that in every respect the Government 
is there to help him and when the 
Governm ent w ill actually look after 
them. Although planning was started 
more than 25 years back, agriculture 
has riot received proper -attention. 
Rather, we must say that revenue, 
agriculture and cooperative depart
ments are exp loiting farmers in every 
respect. So, in order to save J"?>rm- 
ers from  exploitation, to develop ag
riculture to maxim ise production and 
to solve food problem, Government 
should give more attention to the 
above facts.

Sir, here I conclude my speech with 
request to the hon. M inister that the 
suggestions which I h-ave made 
throughout, may be implemented pro
perly  and tim ely.

SH RI K R IS H N A  C H A N D R A  H A L - 
DER (D u rgap u r): There was not
translation of his speech.

MR. SPE A K E R : He spoke in h^s 
own language; it is tape-recorded. W e 
do no, have simultaneous translation 
tor all the languages. This w ill be 
translated later on and published in 
our records. What else can we do? 
There is no alternative now.

SH RI K R IS H N A  C H A N D R A  H A L -  
DER: Translation should be arranged.

MR. S PE A K E R : Overnight you
cannot get translators. A  committee 
of Parliam ent has considered it. I f  
by spending, say, Rs. 10 lakhs, you 
can have this facility, nobody can 
object. But there are some prob
lems. Leaders of parties may exa
mine this. . . .  (Interruptions) I do not 
understand what else can be done.

17.59 hrs
PAPER S L A ID  ON THE TAB LE  —
P k o c l m v ia t io n  r e v o k in g  P r e s id e n t 's 

R u l e  i n  T a m i l  N a d u

THE M IN ISTE R  OF HOME A F 
FA IRS  (SH RI CH ARAN  S IN G H ): I
beg to lay on the Table a copy of the 
Proclamation (H indi and English ver
sions) dated the 30th June, 1977 issued 
by the Vice-President acting as Presi
dent under clause (2) of article 356 
of the Constitution revoking the Pro
clamation issued on the 31st January, 
1976 in relation to the State of Tam il 
Nadu, published in Notification No. 
G.S.R. 423(E) in Gazette o f India 
dated the 30th June, 1977, under arti
cle 356(3) o f the* Constittuion. [P la 
ced in L ibrary . See No. LT-552A$77].

18 00 hrs.

STATEM EN T RE LA N D IN G  OF A  
P A K IS T A N  T W IN -E N G IN E  P IP E R  
A IR C R A F T  A T  A M R IT S A R  A IR 

PO R T  ON 30TH JUNE, 1977
TH E M IN IS T E R  OF E X T E R N A L  

A F F A IR S  (S H R I A T A L  B IH A R I 
V A J P A Y E E ): Mr. Speaker, Sir, with 
your permision, I would like to in
form  the House about a small incident 
that occurred today involving the 
landing of a Pakistan aircraft at the
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airport in Am ritsar. A  tw in -engine 
p iper a ircra ft w ith  the p ilot as the 
sole occupant, strayed into our a ir
space and requested landing fa c ili
ties at the Am ritsar airport shortly 
after 11.30 A.M . 1ST. The p ilot said 
that w h ile  on a training flight, he had 
lost his w ay due to bad weather and 
was running short on fuel.

A fte r  an inspection o f the plane 
and “ta lk ing to the pilot, our authori
ties w ere  satisfied that the plane had.

in fact, strayed into our territory on 
account o f bad weather. Accordingly, 
the p ilot has been given  permission 
to fly his plane back to Lahore tQ- 
day ' as soon as the weather . per
mits. M eanwhile, the p ilot is being 
looked after properly.

18.02 hrs.

The L ok  Sabha then adjourned t i l l  
E leven  o f the C lock on Friday, Ju ly  

1 , 19^7/Asadha 10, 1899 (Sakja).
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